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Nroﬁ;ﬁnﬂathur = counsel for @pplicant/petitions:,

Hoaxd the counsel for the 2pplicant, Peccord.

Ing to the £3cis mentioned in the 0,A, the Sexwie

ces of the anplicant were to fndn' “2d on 21.1.90

erdl the O,A, has been filed on 31,3.,73 i.e, afLu
more than 3 yedrs against: the limltaglon periecs
of one yedr preseribhsad undng $02,21 of the AT
Act. Mo Zetaile has baen mentioned regiarding any
représentation has ﬁﬁen mide., Hovever, the M¢n4
filed for condendtion of delay it has becn mone
tioned that he submitted a representation on

26.2.90 amd thereafter filed anothar rEDrTaSone

%ation on 14.9,91. Thereafter an C,A, haz hedn

£ilad vhich wae registores as V.A,19,515/91 ana
the same was withdrawn with the libarty to file

a frésh 0.A. on 15.9.92, The loarnsd éounsel

for the applicant Jeas rot di2clese the reasoé
for furthér delay of over € monthc in filiné the
fresh O0.A, The 0.2, ig dismissed 4in Yimine baing

Yarred by limitstion.

(B.B.¥ahajan) (DL, Mzhta)
Membser (A) : Vice Chairmap,
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